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DISTRICT:-HOJAI,

IN THE COURT OF S. D. J. M., HOJAI :: AT SANKARDEV NAGAR, NAGAON.

PRESENT- MR. AJOY KR. BASUMATARY; AJS.

                     S.D.J.M.,(M) HOJAI.

        GR. Case No. 1012/2009, U/S- 447/294/506/34 of IPC

                    State of Assam.  ---------------Complainant.

       -V-

1) Sri. Lakhan Das and

2) Smti. Alok Rani Das.     ------------Accused person.

LD. COUNSEL FOR THE PROSECUTION:-       S. Das, Ld. Addl. P.P. HJI. B.A.

LD. COUNSEL FOR THE ACCUSED PERSONS:- Utpal Das, HJI. B. A.

Date of Evidences:- 04-01-2017.

Date of Argument:- 04-01-2017.

Date of Judgment:- 04-01-2017.

Date of Judgment delivered:- 04-01-2017.

                                         J–U–D–G–M–E–N–T

1)The Prosecution story, in brief is like that on 10-09-2009, the informant/ Bidhan 

Das lodged an ejahar in the P.S.- Hojai through the court, stating inter-alia that the 

accused persons had entered into his land, which he inherited from his father. On 

29-08-2009, at about 06:00pm, the accused persons had illegally trespassed into his 

land and damaged his  some valuable articles and also tried to assault  him with 

bamboo sticks. They also threatened him and his family to vacate the land, using 

abusive  language.  Accused  persons  had  committed  the  offence  of  criminal 

intimidation by threatening to kill him and put fire on his house. 
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2)The Ejahar/ FIR was register and  the police set on motion for investigation and 

thereafter after conclusion of investigation, police submitted a charge-sheet against 

the accused persons U/S-447/294/506/34 of IPC.

3)The cognizance had been taken on the charge-sheeted offences by the then Ld. 

S.D.J.M. and summons were also issued against the accused persons.

4)Then the accused persons appeared in pursuance of summons and they were 

allowed to remain on bail during the proceeding.

5)The  necessary  copies  were  furnished  to  the  accused  persons  and  this  court 

explained and read over the substance of the offences of Section-447/294/506/34 of 

IPC, to which the accused persons pleaded not guilty and claimed to be tried.

6)                      POINT FOR DETERMINATION:-

 Whether or not, the accused persons had committed the offences of Section- 

447/294/506 of IPC in furtherance of their common intention and thereby they are 

punishable U/S- 447/294/506/34 of IPC.

7)                DISCUSSION, REASONS AND DECISION THEREON:-

 In the result, the prosecution has examined the informant/ victim only as PW1 

namely- Bidhan Das.

I have heard both the sides and also carefully gone through the evidences 

available with the record. Ld. Counsel for the prosecution submitted that the further 

prosecution witness/ evidence would not improve the prosecution case. Hence, the 

evidences  were  closed.  Even the  examination  of  the  accused  persons  has  been 

dispensed with U/S-313 of Cr. P. C.. Defence also declined to adduce evidence.

In this  case,  PW1 being the  informant/  prime witness  didn't  support  and 

corroborate the prosecution case. He stated that the accused persons are his own 

elder brother and sister-in-law. He filed this case in the fit  of anger only due to 

misunderstanding over their ancestral property dispute.

During  the  cross-examination,  he  has  specifically  stated  that  he  has  no 

grudge against the accused persons and the accused persons may be acquitted from 

this case. 
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8) It is an old pending case and related to summons procedure only. Considering 

the evidences of  PW1/ alleged victim,  thus I  have not  found further  reasons to 

discuss more on the evidences of this case. The prosecution has miserably failed to 

prove this case against the accused persons. The above point has been decided in 

negative accordingly.

9)           O-R-D-E-R

In the result, the accused persons are acquitted. Their bail bond shall remain 
in force till 06 months from today as per Section-437(A) of Cr. P. C..
        

          I.O. is to be informed to dispose of the seized article if any in due course of  

time as per law.

                P.S.I. is to take step.

 10)       Judgment is delivered under the seal and sign of this court today on 04th 

day of January 2017 in presence of both the parties at Sankardev Nagar, Hojai.

11)         This case is disposed of accordingly.

                                                                                   (A. Kr. Basumatary, AJS)

       S.D.J.M.(M) HOJAI.

12)                               APPENDIX-

PW1: Bidhan Das and

Ext-1:  Ejahar of the case.            

   Type dictated by-                                                               Corrected by me.

Pranab Jyoti Barman.                                                  (A. Kr. Basumatary, AJS)

Stenographer Grd.III.                                                        S.D.J.M.(M) HOJAI.   
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